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DETENTION AND RELEASE OF MEMBER

Hon’ble Members are hereby informed that following message dated
02.09.2022, addressed to Hon’ble Speaker has been received from Deputy
Commissioner of Police, North District, Civil Lines, Delhi:

“ would like to bring into your kind notice that on 01.09.2022, after
adjournment of Vidhan Sabha Session, the MLAs of AAP moved towards LG House
without giving any intimation to the authority concerned and started Dharna/protest
at LG House. They also shouted slogans against the Central Government at back
side gate of LG House. Since, there is a prohibitory order of ACP/Civil Lines vide
order No0.4621-4720/ACP Civil Lines/North District, dated Delhi the 04/07/2022
regarding restriction/prohibition of any public meeting, Dharna/ Pardharshan,
agitation and assembly of five or more persons surround LG House. The MLAs of
AAP were duly informed about the restrictions in the area surrounding of LG House.
Further, in order to maintain law & order situation during the above mentioned
agitation, AAP MLAS & others were asked to disperse as well as requested that if
they want to go inside LG House then only delegation of 4-5 persons can go inside to
submit their memorandum in LG House. But they all became aggressive and
remained adamant to go into LG House collectively. After that, 24 AAP MLAs namely
1. AMANATULLAH KHAN 2. SOMNATH BHARTI 3. BANDANA KUMARI 4. SAURABH
BHARADWAJ 5. RAJESH GUPTA 6. RAJKUMARI DHILLON 7. PAWAN SHARMA 8.
PREETI TOMAR 9. DHANWATI CHANDELA 10. JARNAIL SINGH 11. AKHILESH PATI
TRIPATHI 12. RITU RAJ GOVIND 13. SURENDER KUMAR 14. PARVEEN KUMAR 15.
NARESH YADAV 16. HAJI YANUS 17. ABDUL REHMAN 18. SANJEEV JHA 19. JAI
BHAGWAN 20. DILIP PANDEY 21. BHAVNA GAUR 22. KULDEEP KUMAR 23.
MADAN LAL 24. MAHENDER YADAV were taken to police station Civil Lines and
detained u/s 65 of Delhi Police Act. After some time, they were released from police
station Civil Lines accordingly. In this regard, an information has been lodged vide
DD No.82A dated 01.09.2022 in Police Station Civil Lines, Delhi.”

Raj Kumar
Secretary



